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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH ^

NEW DELHI

OA 1978/97

MA 19A6I91

New Delhi this the 3rd day of Qctchef, 97

Hon'ble Smt.Lakshmi Swaminathan,Member(J)

Hon'ble Shri N.Sahu,Member(A)

Shri Jagdish Kumar,
S3) Sh.Narpat Singh,
R/0 West Guru Angad Nagar
Laxmi Nagar,Delhi-92
Last employed at Govt.Boys Sr. ,
Secondary School,Mandavali,Delhi-92

\

(By Advocate Shri S.K.Das)
..Applicant

Vs

1. The Principal,
-Govt.Boys Sr.Secondary School,
Mandavali,Delhi-92

2. The Dy.Director of Education,
District East,Rani Garden,
Delhi-51

3. The Additional D.E.Schools,
Govt.of NCT Delhi
Old Sectt.Rajpura Road,Delhi.

4. The Education Officer,
Zone-IX,Goct.of NOT Delhi
Rani Garden,Delhi-51

5. The Director of Education,
Govt.of NCTDelhi

Rajpura Road,Old Secretariat,Delhi

..Respondents,

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan,Member(J)

Heard.

The applicant has impugned the order of termination

from service dated 1.11.1991 which is placed on record. Learned

counsel submits that the applicant could not file this Original

Application earlier as he had made several repeated representatiore

to which no reply has been received by him. In a catena of



.judgements of the Supreme Court (See State of Punjab Vs.Gurdev

Singh (1991)(17)ATC 287;S.S.RathoreVs.State of M.P.(AIR 1990

"sc 10);Bhoop Singh Vs.UOI(JT (1992)(3)SC 322); State of Haryana

Vs. Miss Ajay Walia(JT(1997(6)SC 572),it has been held that

grievances are to be agitated within the prescribed time limit

in the court Of law.Repeated unsuccessful representations not

provided by law do not enlarge the period of limitation. . The

reasons given for condonation of delay are not sufficient to

condone the admitted delay and laches in this case.
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3. In view of the above facts and circumstances of
\

the case, we find that this application suffers from laches

and delay and it is hopelessly time barred. The same is accordingly

dismissed at the admission stage.

(Sh.N.Sahu)
Member(A)

(Smt.Lakshmi Swaminathan)
Member(J)
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